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Railway, Palghat was trade tested foruempanelment,és
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Rudramurthy - 3 Applicant
| Versus
1. Union of India represented Xl
- by General Manager, Southern X
Railway, Madras. . X
‘ - ‘ X
2. Senior Divisional Personnel . X Respondents
Officer, Divisional Office, X
‘S.kailway, Palghat. X
X
- 3, Asstt. Engineer, Southern X
Ra;lvey, salem X ,
shri B. Gbpakumér  - : Counsel for applicant
Shri’M;C.'Cherian and- ; Counsel for respondents

Shri T.aA. Rajan -
CORAM '

Hon'ble shri P. Srinivasan, Administrative Member
5 A
Hon'ble Shri G. Sréedharan-Nair, Judicial Member

QRDER
(Pronounced. by Hon'ble shri G. Sreedharan Nair)
The applicant a member Of the artisan staff -

of the Engineering Department attached to the Southern

.

- Gangman (carpenter). It is alleged that he successfully

completed the test which was conducted on 10-11-1986
and 11-11-1986,. _Thére-after there was an interview ‘

on 17-11-1986. ‘&ccording_to the applicant he did well

in it also. The second respondent published the
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result of the trade test on 1;i2-1986.wherein the
applicant was declafed'passed. H0weven‘on'16-12#1986
a corrigendum was issued by which iF_was deélaréd
that thé applicant'nad'ﬁéiled. As éteps are being
teken to £ill up the vacancy reserved f&; skilled
grade,personﬁel'by appointing others the appiicant
praYs that he should bé‘appointed_to the post of
Gangmén(carpenter). | .

2.  In the reply filed om behalf of the respon?ents
it is staied that far the practical test 60 ma;Ks are
ailqwed and for the orgl tes£ 40 éarks; out of which

a candidate has to get a minimum of 36 marks for the
o a

"ﬁractical test and 15 in the oral test to getL?assedf

It is Staﬁed that though the app}icant got'45»marks

iﬁ the practiéal test, he<%as able tb get 6nly 13 ;n,
the érél tesf;, ‘and as such he had failed in th'e:
tradé.test. As it was mistakenly published in the
earlier liét tﬁét the appiiéant had passed, i@mediately
on cominé to know about it thg-rectificatioq was4
iééued. In the cifcumétances'it is cqptended that
the‘applicant is not enﬁitled to be appointed asva
régular_artisan (éarpenter).‘ |

3, '~ We have heard éhunsel on either side and havé

also perused the concerned file relating to the trade

test, made available by the counsel of the respondents.
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From the record of trade test it is clear that Ehe

original‘noting was that the aéplicant has.passed

the test which was also approved; The said notings

are seen to have been erased and over that the entfy
"failed®, and "noted" are madef No body has initijalled

the correction. How this happened is not clear from

' the file; nor was the counsel of the respondentt,

- able to explain the position satisfactorily. Never-

theless it is seen that in respect of the oral test
the eﬁtry relating to the marks secured by the
app;;cant is entered as 13 éthirteen). 1t ié not
disputed that a minimum of.is marks is réquired for

a pass in the oral test. | | o

4; ._ In view of the discr&péncies thch have arisen

with respect to the result of the applicant in the

trade test we are of the view'that'the proper course

would be to direct the respondents to hold an oral

test so far as the applicant is concerned afresh
in order to ascertain his fitness for empanelment

for the post of Gangman (carpenter). We hereby do

5’0 - .
&g, The test shall be conducted within a period of

one month from the date of receipt of a copy of this

order. &s regards the practical test the original
marké secured will stand and the applicant will be

considered as haying passed the same,

5. The appllcatlon is disposed of as above.
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(P, Srinivasa )

(G.'S;e?d aram Nalr) _ - Administrative Member
Juglg uitésglember , | 5-5-1988
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